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NOTIFICATION tw. ~~6 r 
INCOME-TAX 

New Delhi, the 24th May,..l978. 

In exercise of the powers conferred by section 295 of 

th,e lnccme-tax Mt, 1961 '43 of 1961), the Central B,oard of 

Direct Taxes hereby makes the following rules further to 

amEnd the Income-tax Rules, 1962, namelYJ-

1.(1) Thes e rules may be called the Income-tax (Fburth 
." ~. 

Snendment) Rules, 1978. 

(2) They shall come into force on theIst day of June,1978. 

2., In the ,Incom,e-tax Rules, 1962 (hereinafter referred to 

as tl)e principal rules ),-

(a) after rule 38, the following rule shall be inserted, 

namely.-

"38A., .atelI' Ant of advance tax. - The stat anent whi ch , 

an ass ess ee has to send to the Income-tax Officer under 

clause Cal of sub-section (1) of sec:tlon209A shall be 

in Form No. 28A."; 

(b) for rule 39, the following rule shall be substi tuted, 

namely.-

1139. Estimate.of aqVance tax._ , The estimate which an 

I 

assessee has to send to the Income-tax Officer m.der 

clause (b) of sUb-section (1) or sub-section (3) or 

sub-section (4) or sub-section (5) of section 209A or ' 

the es t1mat e in lieu of the stat anent under su b-sectiol\ 
\ . 

(2)of that section or the estimate under'suD-section 

(1) or's~(2) br.,~.n-<3A) of, section 


